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O R D E R 

12.09.2019   Learned counsel for the Appellant – ‘Ms. Pratima P. Shah’ 

Director of ‘Amar Remedies Limited’ (Corporate Debtor) is allowed to make 

necessary corrections in the cover page and other related pages of the paper-

book showing as ‘Pratima P. Shah vs. IDBI Bank Limited and Anr.”.  

Necessary corrections be made in the course of the day.   

 Heard the learned counsel for both the Appellant(s) and the Respondent(s).    

Hearing concluded.    Judgment reserved.   

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

         [ Kanthi Narahari ] 
                              Member (Technical) 

/ns/sk 
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